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Judgement 

( As per Hon. Mr. Justice V. Neeladri Rao, Vice-Chairman ) 

Heard Sri N. Raghavan, leard counsel for the applicants 

and Sri V. Rajeswara Rae, for Sri N.V. fmana, learned counsel 

for, the respondents. 

2. 	The applicant is working as Stenographer Grade III. He 

joined service in 1951 as Clerk which was later redesignated 

as Steno-typist. That post carrieI,,a  special pay of. Rs.23/-. 

(b aM No,2(13)74/tJ(Civ.t), dated 8-B-75;ec4end--4et all the posts 

of stenotypists were upgraded with effect from 1-1-1973. It 

also stipulated that such of those s'so-typists who passed a, 

test in stenography at 83 w.p.m. were eligible to the scale of 

pay applicable to the Stenogriier Grade III w.e.f.11-1-1973. As 

the applicant satisfied the said condition7 he was given pay 

scale of Stenographer Grade III w.e.f.1-1-1973 and he was also 

paid arrears. But the said memo was silent in regard to the 

seniority of such of those steno-typists who were given the 

pay scale of Stenographer Grade III w.e.f.1-1-1973 vis-a-vis 

direct recruits to_th.s-pee-t--& Stenographer Grade III appninted, 

on or after 1-1-1973 and prior to 8-8-1975. It was stated in 

ON. No.8(1)/76/D(Aptts) dated 1-3-1977 that those stenotypists 

who were appointed as stenographer in accordance with the memo 

dated 6-8-1975 will be treated as enbloc juniors to the existing 

stenographers in the scale of R5.130-300 which was revised as 

Rs.330-550. Then the concerned authority felt that on the basis 

of the said memo t1ut the steno-typists who were given the 

benefits of pay of Grade III from 1-1-1973 as per memo dated 

8-8-1975 should be treated as juniors to the Stenographers who- 

a 	appointed as direct recruits prior to list March, 1977. The 
L. 

seniority list was prepared on that basis and it was published 

in 1977 and it was also circulated to all including the applicant. 
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Thus R-3 and R-4 the direct recruits to the posts of Steno-

grapher Grade III, who were appointed on 17-2-1973 and on 

11-12-1976 respectively are shown as seniors to the applicant. 

On the basis of the said seniority, R-3 and R-4 an promoted 

to the posts of Stenographer Grade II on 31-8-1967 and 

31-10-1987 respectively when their cmehad come. 

Then the applicant submitted representatji dated 19-3-88 

claiming senioirty over R-3 and-4 by alleging that his 

service in the grade III had to be reckoned from 1-1-1973 for 

recktning seniot'4 Therein it was also stated by the 

applicant that in 1965 t-hsy--w-e-r-e given selection grade in the 
A 

category of Stenographer Grade III and R-3 and R-4 were not 

.:iven  the Selection Grade,,and he Pails to understand as to how 

R-3 and R-4 the juniors were promoted in preference to him. 

General reply was given on 19 May, 1988 by Army Headquarters 

vide No.24460/Steno/ENE/Civ-3 to the efifect that the seniority 

was Sixed in pursuance of the ON dated 11-3-1977 and hence 

there we.€e no circumstances to alter the seniority which uae '-'-% 

already fixed. 

This Ok was filed pthyVng for declaration that the 

applicant was tëni.or to R-3 and R-4 in the category of Steno-

grapher Grade III. The applicant who was promoted on 22-2-1988 

to the post of Grade II had not accepted the promotion and is 

still continuJin the post of Stenogrher Grade iii. The 

/ 	applicant had not prayed for setting aside the promotion of 

even R-4. The applicant had also not asked for promotion 

with effect from the date cdt which R-3 was promoted. 

In claiming relief in this CA the applicant is challenging 

the senioity list that was prepared in 1977. Such a stale 

claim cannot be considered. 

U 
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It is stated for the respondents that one should 	ye 

service for a minimum period of 14 years and it need not 

necessarily be in the same category so as to be eligible for 

consideration for Selection Grade and as by 1985 R-3 and R-4 

wertjigible for consideration for election Grade7  Khe 

were not given the Selection Grade even though they were seniorsi 
t 

to the applicant and the latter ,beiô13.igible1  was given the 

selection grade. 

The contention for the applicant that all those who were 

in Selection Grade in a particular category are seniors to those 

who are in the ordinary grade in that category is not tenable 

for in view of the eligibility conditions prescribed for con-

firmation of Selection Grade1a junior promotes may be eligible 

over the senior direct recruit7and where there is noU specific 

Sitiston the authority proceed on the basis that even the 
1 

juniors may be considered for Selection Grade when the senior 

direct recruit is not eligible. Hence the contention for the 

applicant that at= he was taken to Selection Grade and when 

R-3 and R-4 were not given the Selection Grade, the applicant 

was under the impression that the senioirty list was again 

revised wherebij he was senior to R-3 and R-4 cannot be accepted. 

FIA.709/92 in 0A.257/89 E _m 

The applicant a4oro filed MA .709/92 praying for quashing 

the Memo dated 1-3-1977. The applicant prays for quashing the 

said memo dated 1-3-1977 in order to claim alteration of the 

/ seniority list that was published in 1977. When the applicants 

challenge to the said senioflty list of 11977 can be held as stale 

and belated,taa=±-t-- cannot be permitted to challenge the memo 

dated 11-3-1977 at this late stage. 
t. j&A 	- 	

- 	--- Hence the f'IA.709/92 praying for amendñèjtts dismissed. 
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8. 	For the reasons stated the Oh is dismissed. No costs. 

(P.T. Thiruvengadam) 	 (v. Neeladri RaG) 
Member (Admn..) 

	

	 vice-chairman 

Date tiAail 22, 3 
Dictated in the Open Court 

9 	

Registr3 

sk 

To 

The Director General of EME 
O/o Director General of EME  
Army Headquarters, New Delhi-il. 

The Off icer-in-charge, EME Records 
Trimuigherry Post of fice, Secunderabad-21. 

One copy to Mr.N.Raghavan, AdVocate, 113, Jeera Compound, 
Secunderabad. 

One copy to Mr.N.7.Ramana, Addl.CGSC. CAT.Hyd. 
One copy to Library, CAT.Hyd. 

One spare copy. 

pVm 
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TYPED BY 	COMPARED B 
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7' 	 CHEC1D B 	APPROVED BY 

IN THE CENTRAL ADMINISTRATIVE TRIBtq AL 
HYDERABAD BENCH AT HYtERABAD. 

THE HON'BLJL MK.JTJSTICE V.NEELAPJ RAO 
VICE CHAIRMAN  

AND 

THE HON'BLE, MR.S*M 

THE HUN' BLE 7DDY T . cHAi4DRsEj 
; M'ER(JuLz) 

DATED; )-2__ 4 -1993. 

aR/JULcME R2 

R.P./ C.P/N,A.No. 

in 

O.A.No. 2-3nI% L 
T.A.No. 	 (W.P.NO 	- ) 

Admitfed and Interim directions 
issuejL 
Allo4d. 

Dispo4d of with directions 

Dismis¼ed as with&awn. 
Dismissed 

Diissed¶r default. 

OxderecvRe4cted. 

No order as /1 to costs.fi 

pç%'AikA* 




